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Fonday this the 18th November, 1996.:

HON'BLE SHRI JUSTICE CHETTUR SANKARAN NAIR, CHAT RPAN
HONIBLE SHRI S, P, BISWAS, MEMBCR (a)

Mohinder Pal $/0 HNathu Singh,

Ex Casual Labour under

Station Master,

Nerthern Railway, »
Balamau, ' .o e Applicant

( By Shri B, S, Maines, Advocate )
«N@grsus =

1. Union of India through
General Manager,
Nprthern Railuay,
Baroda House,

New Delhi,

20 DiViSiOnal Railuay man‘j%ar’
Northern Railuway, _
Moradabad, vss HRaspondents

( By Shri R, L. Dhawan, Advocats )
The application having besn heard on 18,11,

the Tribumal on the sams day deliversd ths
following ¢

g R & E R

CHETTUR SANKARAN NAIR (J)s CHAT RMAN e

Applicant seeks re-engagement, gight years

after his services were tedminated, by movimg this
e 2

application. e do not proposs to maks a roving

inquiry into the facts, as such an inquiry is not

justifisd in the licht of the decision in Rattanp

Chandra Samanta vs, Unign of India, AIR 1993 5L 2276.
Notwithstanding this, we are informed that there is
an instruction in Railway Board's circular No,
E(NG)YII/78/CL/2 dated 25,4,1987 requiring the

names of $
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"such casual labour who are discharged
at any time after 1,1.,1981 on complstion
of work or for want of further
productive work ceontinus to be borne

on the live casual labour register.,.”

Respondents will sxamine whether on the facts
this circular govern§ the case of applicant,
After such examination a reply will be given

by respondents te applicant and this will be denre

N3

within four months from teoday, We maks it clear

~that this direction by itself will rmot confer a

causs of action on applicant,

2, Application is dispocssd of as afgrasaid,

No costs,

Cated, 18th Npvember, 1996,
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( S, P. Bisuas ) ( Chettur Sankaran Nair, J. )

Member(A) Chairman




